
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                        Friday the  15th   day of  May, 2020.

     Crl.M.P. No. 1332/2020

1. G. Shajin S/o. Gandhi (A1)

2. Rani W/o. Gandhi (A2)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
All Women Police Station, Nagercoil,
(Crl.M.P. No.493/2020 pending on the file 
           of Addl. Mahila Court, Nagercoil.)
Rep. by P.P. Nagercoil.    : Respondent 

This  petition is  filed by Advocate  Thiru C.  Pragatheeswaran,  u/s  438

Cr.P.C. praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

It is stated in the petition that the 1st petitioner is the son of 2nd petitioner

and  the  defacto  complainant  gave  a  complaint  before  Superintendent  of  Police,

Kanyakumari District at Nagercoil against the petitioners and others on 22.01.2020

and in that she allegedly stated that due to love affairs, the marriage between the 1 st

petitioner  and  defacto  complainant  was  solemnized  on  16.02.2013  and  before

marriage,  cash of  Rs.3 lakhs was given to the 1st petitioner and 50 sovereigns of

ornaments has been worn by her and on the day of marriage some household articles



were given and on the first  day of  marriage itself  she came to know that  the 1st

petitioner has illicit relationship with one Sindhu Shanmugam and while she asked

him about the said relationship, the 1st petitioner used to beaten her and demanded

additional dowry and subsequently the 1st petitioner had beaten her and 2nd petitioner

threatened the defacto complainant that she will kill her by setting ablaze and in the

month of January, 2017 the 1st petitioner had beaten her with iron rod and her hand

was broken.   At the time of enquiry, the defacto complainant gave a statement before

the respondent police that she filed a case before court and will take remedy through

court  and  on  08.02.2020  final  report  was  produced  before  the  Superintendent  of

Police, Nagercoil and subsequently the said complaint was closed as fake.  

Further it is stated in the petition that the defacto complainant married

the 1st petitioner after concealing his first marriage and no dowry was given and all

the marriage rituals expenses was done by the 1st petitioner and she is also having

many contacts with male friends and  on 29.01.2017 she deserted the 1st petitioner

and after she lives here and there and also foreigns countries and the 1 st petitioner

filed divorce petitioner and obtained an exparte order and at this stage the defacto

complainant filed petition before the Additional Mahila Court, Nagercoil for direction

and it was numbered as Crl.M.P. No.493/2020 and the defacto complainant lodged a

false complaint against the petitioners with ill motive to harass the petitioners and

other family members and the petitioners are ready to abide any condition and prayed

for anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

court has directed the respondent police to register the case and since the enquiry is



pending, FIR has not been registered yet.

Considering the fact that the 1st petitioner already obtained an exparte

divorce order from the court of law and also considering that their apprehension of

arrest is genuine and also considering the nature and circumstances of this case, this

court is inclined to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Additional Mahila Court, Nagercoil subject to the

following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the



Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  15th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, All Women Police Station, Nagercoil.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                        Friday the  15th   day of  May, 2020.

     Crl.M.P. No. 1333/2020

C. Agnes W/o. Wilson   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 
District Crime Branch, Nagercoil,
No FIR
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Tmt  S.  Sowmya,  u/s  438  Cr.P.C.

praying to grant anticipatory bail to the petitioner. 

           ORDER  

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

It  is  stated  in  the  petition  that  the  respondent  police  summoned  the

petitioner through  phone and conduced an enquiry on the basis of false complaint

given by one Leela from Maruthancode and on 20.01.2020, the respondent police

forcibly get signatures and some statements which were unknown to her.   So, the

petitioner is in an apprehension that the police may register a case and arrest her.

The petitioner is innocent and she was falsely implicated in this case only due to

previous enmity and she never borrowed any amount from the defacto complainant

and the defacto complainant and the petitioner were joined in a multilevel marketing



business, in which both were cheated by one Rajakumar from the Kappukadu have no

part other than a co-agent of defacto complainant.  The petitioner is ready to abide

any condition and prayed for anticipatory bail to the petitioner.

 In the written submission, the learned Public Prosecutor  stated  that the

petition  enquiry  is  pending  and  the  accused  person  has  borrowed  to  a  tune  of

Rs.4,50,000/- from the defacto complainant and had not repaid.

The learned counsel for the petitioner stated in the written argument filed

through  online  that  the  petitioner  is  innocent  and  the  petitioner  and  the  defacto

complainant were cheated by one Raja Kumar in the name of multilevel marketing

business called PYX limited, but the defacto complainant made out a false complaint

against the petitioner only to harass her and grab money from her.  

Though no FIR was registered and  only petition enquiry is pending as

reported  by  the  learned  Public  Prosecutor,  considering  the  apprehension  of  the

petitioner that the police may register a case and arrest her and also considering the

fact that the petitioner is a woman, this court decides to grant anticipatory bail to the

petitioner with following conditions.

In the result, the petitioner is ordered to be released on bail in the event

of arrest or on their appearing before the Judicial Magistrate No.I, Nagercoil and on

her executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to

the satisfaction of Judicial Magistrate concerned and on further conditions that,

1. The petitioner shall appear before the respondent police as and when required

for interrogation.

2. The petitioner  shall  complying the  conditions  stipulated  u/s  438  of  Cr.P.C.



scrupulously.

3. The petitioner shall  appear before the concerned Magistrate within 30 days

from the date on which she obtained the order copy, failing which the petition

shall stands dismissed.

The  grant  of  anticipatory  bail  is  applicable  only  to  the  case  alleged  by  the

petitioner/accused and not on any other case.

Pronounced by me in open court this the  15th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, District Crime Branch, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
       Friday,  the 15th  day of  May, 2020.

   Crl.M.P. No.1574/2020

1. Kannan S/o. Mathiyalagan (A2)

2. Subash @ Sundaralingam S/o. Kumar (A3)

3. Balakrishnan S/o. Esakiappan (A4) ..Petitioners

             /Vs./ 

Forest Ranger,

Boothapandi Forest Range Office,  

WLOR No.11/2020  of Boothapandi Forest Range Office.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Kanthi Mathi Nathan, u/s 437

Cr.P.C., praying to grant bail to the petitioners. 

ORDER

Perused the petition filed through online and written objection of  the

learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 9, 27, 39, 44(b),

51, 52 of Wile Life Protection Act and Section 21(d) of Tamil Nadu Forest Act.

The case  of  the  prosecution  is  that  the  accused persons  have  hunted

monitor lizard (udumbu).  Hence the charge.

 The learned counsel for the petitioners stated in the petition filed through

online that no such occurrence was happened and the petitioners had not committed



any offence and they have been falsely implicated in this case and they are innocent

and they are in no way connected with the alleged offence.   The petitioners were

arrested on 29.04.2020 and they had no previous antecedents.  The petitioners have

completed their studies and seeking job and the respondent had mistakenly registered

the case against the petitioners.   The petitioners are ready to abide by any condition

and prayed for  bail to the petitioners. 

 The learned Special Public Prosecutor for the forest offence cases stated

in the written objection that during the period of COVID 19 lockdown, the petitioners

and another were trespassed in the Reserved Forest and hunted a Monitor Lizard and

cooked it and the occurrence place is the Reserved Forest and Biodiversity Hotspot

and declared as Wildlife Sanctuary and also the Natural Heritage Site declared by

UNESCO and the investigation is not yet completed and it is very recent case and the

co-accused/A1 was not arrested till now and if he is arrested, the prosecution will find

out the earlier occurrences, which were involved by them and the petitioners were

confessed their involvement in the occurrence and the hunted Monitor Lizard is the

rare and rarest animal and it is mentioned in schedule 1 of Wildlife Protection Act and

if the petitioners are released on bail at this stage, it will be affected the investigation

and also to  encourage the local  people to  hunt  wild animals illegally  and he has

serious objection to grant bail to the petitioners.

   Considering the  offences alleged to be committed by the petitioners/A2

to A4 is that they hunted Monitor Lizard, which is a rarest animal and they were

trespassed in the Reserved Forest, which is a Biodiversity and declared as Wildlife

Sanctuary and also a natural heritage site declared by UNESCO,  this court is not



inclined to grant bail to the petitioners .   Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 15th  day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
       Friday,  the 15th  day of  May, 2020.

Crl.M.P. No.1583/2020

 
Ganesh Kumar @ Ganesh S/o. Muruganantham (A4)

.. Petitioner

             /Vs./ 

Forest Ranger,

Boothapandi Forest Range Office,  

WLOR No.11/2020  of Boothapandi Forest Range Office.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V.M. Jegadev, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner.

     ORDER

Perused the petition filed through online and written objection of  the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 9, 27, 39, 44(b), 51,

52 of Wile Life Protection Act and Section 21(d) of Tamil Nadu Forest Act.

The  case  of  the  prosecution  is  that  the  petitioner  along  with  other

accused  hunted monitor lizard (udumbu).  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is A4 and he is innocent and he has been falsely implicated

in this case and he has no previous criminal antecedents.    The petitioner is ready to



abide by any condition and prayed for anticipatory bail to the petitioner. 

 The  learned  Special  Public  Prosecutor  for  the  forest  offence  cases

submitted  the  written  objection  and  stated  that  during  the  period  of  COVID 19

lockdown,  the  petitioner  and  others  were  trespassed  in  the  Reserved  Forest  and

hunted a  Monitor  Lizard and cooked it  and the occurrence place is the Reserved

Forest  and Biodiversity  Hotspot  and declared  as  Wildlife  Sanctuary  and  also  the

Natural  Heritage  Site  declared  by  UNESCO  and  the  investigation  is  not  yet

completed and it is very recent case and  if A1 is arrested, the prosecution will find

out the earlier occurrences, which were involved by him and the co-accused were

confessed their involvement in the occurrence and the hunted Monitor Lizard is the

rare and rarest animal and it is mentioned in schedule 1 of Wildlife Protection Act and

if the petitioner is released on  anticipatory bail at this stage, it will be affected the

investigation and also to encourage the local people to hunt wild animals illegally and

he has serious objection to grant anticipatory bail to the petitioner.

   Considering the  offences alleged to be committed by the petitioner is

that he hunted Monitor Lizard, which is a rarest animal and he was trespassed in the

Reserved Forest, which is a Biodiversity and declared as Wildlife Sanctuary and also

a natural  heritage  site  declared  by UNESCO,  this  court  is  not  inclined to  grant

anticipatory bail to the petitioner.   Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 15th  day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.


